FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SWADESH GREEN INFRA LIMITED

1 Name of corporate debtor SWADESH GREEN INFRA LIMITED
2 Date of incorporation of corporate 31.03.2015
debtor
3 Authority under which corporate debtor Registrar of Companies, Delhi
is incorporated / registered
4 Corporate Identity No. of corporate U27100DL2015PLC278594
debtor
5 Address of the registered office and C-201, Naraina Industrial Area, Phase-I,New Delhi,
principal office (if any) of corporate South West Delhi -110028
debtor
B-13, Gulmohar Park, New Delhi- 110049
6 Insolvency commencement date in 08.07.2026 order received on 10.07.2026
respect of corporate debtor
7 Estimated date of closure of insolvency [04.01.2027
resolution process
8 Name and registration number of the (Niraj Kumar
insolvency professional acting as interim |[[BBI Registration No.: IBBI/IPA-001/IP-P-
resolution professional 02368/2021-2022/13586
9 Address and e-mail of the interim E-47, IARI Pusa Campus, New Delhi-110012
resolution professional, as registered withContact No.: +91 9818727408
the Board E-mail: njhaandco@gmail.com
10  |Address and e-mail to be used for 205, Ansal Imperial Tower, C-Block Community
correspondence with the interim Centre, Naraina Vihar, New Delhi-110028
resolution professional
Email: cirp.swadeshgreeninfra@gmail.com
11 |Last date for submission of claims 22.07.2026
12 [Classes of creditors, if any, under clause |[Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13 [Names of Insolvency Professionals INot Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14 |a)Relevant Forms and a)Weblink: https://ibbi.gov.in/en/home/downloads
b)Details of authorized representatives |b) Not Applicable
are available at:

Notice is hereby given that the National Company Law Tribunal, New Delhi Court - III has
ordered the commencement of a corporate insolvency resolution process of Swadesh Green
Infra Limited on 08.07.2026 (Order received on 10.07.2026)



The creditors of Swadesh Green Infra Limited, are hereby called upon to submit their claims
with proof on or before 22.07.2026 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form CA.
Not Applicable in the present case, as no classes of creditors have been ascertained.

Submission of false or misleading proofs of claim shall attract penalties.

*°

N'\ \/ "u/l X( .
Niraj Kumhar

Date: 11-07-2026 Interim Resolution Professional

Place: Delhi SWADESH GREEN INFRA LIMITED

IBBI Regi Number:IBBI/IPA-001/IP-P-02368/2021-2022/13586

AFA: AA1/13586/02/300627/109428 Valid up to 30.06.2027

205, Ansal Imperial Tower, C-Block Community Centre, Naraina Vihar, Delhi- 110028
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SATURDAY, JULY 11, 2026
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FINANCIAL EXPRESS

DRC NO. 1290 of 2023

Magar, Sector- 11, Mearut

or before 28.09. 2026
28.08 2026 a1 10,304 M

following costs.
Datails of cost:

Mizcellaneous Expensas MNIL
Clerkage NIL

FORM No, 1

DEBTS RECOVERY TRIBUNAL, LUCKNOW

G001, University HKoad, Mear Hanuman Setu Mandir, Lucknow -Z26 007
(Area of Jurlsdiclion - Part of Litar Pradesh)

NOTICE UNDER RULE 2 OF SECOND SCHEDULE OF THE
INCOME TAX ACT. 1961, READ WITH SECTION 28 OF RECOVERY
OF DEBTS & BANKRUPTCY ACT, 1993

INDIAN BANK (ERSTWHILE ALLAHABAD BANK)
Vvis
M/S ROYAL STYLE GARMENTS & ORS

This is to notify that a sum of RS, 30,27,335.01 (RUPEES THIRTY LACS
TWENTY SEVEN THOUSAND THREE HUNDRED THIRTY FIVE & ONE
PAISA) together with pendeantlite and future interest @10.00% per annum
from the date of filing of the Criginal Application i.e. 17.03.2020 &l full
recovery I8 made from the Defendant logethar with cast jointly and
severally is due from you as per order dated 03.07.2023 passed by
Hon'ble Trbunal in O AN, 357 of 2020,

1, You are hereby directed o pay the sum within 15 days of the recaipt of
this notice, failing which the recovery shall be madein accordance with the
Recovery of Debls and Bankruploy Act, 1993,

2, You are hereby ordered to declare on Affidavit the particulars of asset on
3. You -are hereby ordered to appear before the undersigned on

4, In addition to the sum aforesaid you will also be Hable o pay the

Given under my hand and s=al at Lucknow this 8th day of July, 2026

P as

VRSTE

HOUSIMEB FINAMCE 400015. Maharashtra. CIN No.: U65922MH2005PLC272501

General public that we are going to conduct public E-Auction through website https://sarfaesi.auctiontiger.net

VASTU HOUSING FINANCE CORPORATION LTD

Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road,Sewri (West), Mumbai

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002. Notice is hereby given to the public in general and in particular to the
Borrower / Co-Borrower/ Mortgagor (s) that the below described immovable properties mortgaged to the Secured Creditor, the physical possession of which has
been taken by the Authorised Officer of Vastu Housing Finance Corporation Limited the same shall be referred herein after as Vastu Housing Finance
Corporation Limited. The Secured Assets will be sold on “As is where is”, “As is whatis”, and “Whatever there is” basis through E-Auction. Itis hereby informed to

by shares.

To S N| Account No. and Name of Date & Amount as per Descriptions of the property/Properties | Reserve Price, | E-Auction Date and Time,
! ) , borrower, co- borrower, Demand Notice U/s 13(2) & Earnest Money | EMD Submission Last
1. Mis Royal Stvle Garments Thraugh its Propristor Sh Gulbahat Saif Mortgagors Date of Physical Possession Deposit (InRs.)| Date, Inspection Date
Situated at Plot Mo, 13, Jawahar Quarter, Begum Endge, Meerut. . — -
; i Sio Shri Abdul Gaffar Saifi P iator of M/s Roval 1 ~ LP0000000090007 Demand Notice Date Property at Khewgt No 1119 Khata No 1286] Rs. 1846413/- | 12/08/2026 Timings 10:00
2. Shri Gulbahar Saifi S'c Shn Abdul Gaffar Saifi Proprietor of M/s Roya Rajpal . (Borrower), Krishna 20/05/2024 & Amt Murkba No 22 Killa No 11/2 (7-12) Waka| ~Rs. 184641/- AM to 12:00 PM ,
Style Garments Rfo House No. 107, Eidgah Colony, Distt. Meerut. Devi (Co-Borrower) , KU | g 1393771/- as on 15/05/2024| Safidon Distt Jind Haryana 126112 11/08/2026 up to 5:00 PM.,
3. Mohd. Shahid S/o Mohd. Yameen Rfo 337/3, Shakoor Nagar, Lisari Pooja (Co-Borrower) + Interest Cost etc. | measuring 101sqyds or3Marla 3 23/07/2026 i
Gate, Meerut 8 27/Febl26
4, Smt. Guinaaz Haneef W/o Gulbahar Saifi Rfo House No. 561, Shastri| [=—— -

.. Judgament Dabitors

6842/6869. email id : ramprasad@auctiontiger.net, support@auctiontiger.net
2. Forfurther details on terms and conditions please visit https://sarfaesi.auctiontiger.net to take partin e-auction.
3. Formore details about the property kindly contact to Authorized officer Raman Joshi, Contactno.7838293620

Date : 11.07.2026
Place : Jind

1. Al Interested participants / bidders are requested to visit the website https://sarfaesi.auctiontiger.net . For details;,' help, procedure and online training on e-auction,
prospective bidders may contact M/S e-Procurement Technologies Pvt. Ltd. (Auctiontiger); Address : Head Office: B-705, Wall Street Il, Opp. Orient Club, Near Gujrat
College, Ellis Bridge, Anmedabad - 380 006 Gujrat (India).Contact Person : Mr. Ram Sharma Contact number: 8000023297/9265562818/9265562821/079-6813

THIS IS ALSO A STATUTORY 30 DAYS SALE NOTICE UNDER RULE 8(6) OF SECURITY INTEREST (ENFORCEMENT) RULES,2002

Vastu Housing Finance Corporation Ltd

kinds of materials.

Authorised officer

including control
pipes, and related

FUBLIC NOTICE
Borrowes's & Co-Borrower's :-Mias, Fiya Thakur,
Bir. Rajesh Thakur, Mrs. Savita Thakur (Prospect
Mo, BE0TR4, IL102A0TES] Auctan Mot daled
10.06. 2026, and publish datad 13.06.2026 issued
under under Bide 9 (1) af the Securty Interest
(Enforcemant) Fules, 2002, for Mortgaged Propesty)
Secured Asse! being Al that pari & parel of the

U.P. POWER CORPORATION LIMITED
3rd Floor, Shakti Bhawan Extn., 14 Ashok Marg,
Lucknow-226001, Uttar Pradesh
Phone No. 0522 2218297, e-mail: ce.pmc@uppcl.org

property bearing: First Floor, Laft hand Side
Wastern Poran, (adcaning to A-4TA) of F'r.'tpenl-h.-
baaring Mo A48 and & 484, cul of Khasra ne 124
anid Khatz Khaton) no, 33080, SEuated at Armnt puni-
A, Ghar, East of Kailash, Jhare Maia, Mow Dakl

I f : i 005/ 1 3 i n ro . . .. .
isﬂiﬁ?ﬂ ;3:5 E&L 33,00 _Lﬂfsirfﬁ ﬁ;ﬁft{éﬂiip Ellf: _L' r:Ju E::Fm‘!g UP Power Corporation Limited (UPPCL), invites proposals for selection of consultancy
Publication Charges NIL Brea: 54000, 473.00 (herainsfer referrad 1o as| | engineering firm to act as Utility’s Engineer, through an open competitive bidding, which shall

"I PropedySecured Assel’) hereby. stands

Weithd rove Sdi- Authorised Officer,
Assels reconstruction Company (Imdia) Lid.,
Trusiee of Arcl - Trust - 2028 - 015
Place ; Mow Delhi
Diate : 11.07. 3078

for Proposal (RFP) document.

Recovery Officer |
Debts Recovery Tribunal
Lucknow

“"IMPORTANT"™

Whilst care is taken prior to
acceptance of advertising fOllOWing timelines:-
copy, itis not possible to verify

ENGAGEMENT OF CONSULTING ENGINEERING FIRM AS UTILITY ENGINEER OF
UPPCL FOR THE 1600 MW DBFOO THERMAL PROJECT IN UTTAR PRADESH
Tender Specification No. 01/PLG/1600 MW/Thermal/Utility Engineer/2026

discharge duties in conformity with the Terms of Reference (TOR) as specified in the Request

The Bid Process is a two-stage selection process in evaluating the Proposals comprising
technical and financial bids to be submitted in online e-tendering portal. In the first stage,
technical evaluation will be carried out and based on technical evaluation, list of short-listed
Bidders shall be prepared and subsequently the financial evaluation will be carried out.

Bidders may download the Request for Proposal (RFP) document from ISN-Bharat Electronic
Portal website http://www.Bharat-ElectronicTender.com from 11-07-2026 onwards, as per

viii. To acquire, hold,

its contents. The Indian :SI. Event Description I

Date

Express (P) Limited cannot 1 -
be held responsible for such | 1. |Date of Release of NIT |

11-07-2026

atacommonvenue.

AGM.

6. Allthe Members are informed that:

voting by electronic means.

subsequently.

the Company's RTA.
9. Important points to note:

to cast their vote again.

10. Procedure: Attending the AGM:
Important points to note:

022-49186175.

Date: July 10,2026
Place: Sohna, Haryana

Rasandik Engineering Industries India Limited
(CIN: L74210HR1984PLC032293)
Reg. Off: Plot No. 1, Roj-Ka-Meo Industrial Area,
Sohna, District Nuh, Haryana - 122103
Web: www.rasandik.com Email: cs@rasandik.com

NOTICE OF 42" ANNUAL GENERAL MEETING (AGM) TO BE HELD THROUGH
VIDEO CONFERENCE (VC)/ OTHER AUDIO VISUAL MEANS (OAVM), E-VOTING
INFORMATION AND CUT-OFF DATE/ RECORD DATE

1. NOTICE is hereby given that the 42™ AGM of the Members of Rasandik Engineering
Industries India Limited will be held on Friday, 31* July, 2026 at 11:00 a.m. through
Video Conferencing (VC)/Other Audio Visual Means (OAVM), to transact the
businesses as set out in the Notice of AGM, in compliance with the applicable
provisions of the Companies Act, 2013 ("the Act") and the rules made thereunder and
the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015
("SEBI Listing Regulations"), read with MCA General Circular Nos. 14/2020 dated
April 8, 2020, 17/2020 dated April 13, 2020, 20/2020 dated May 5, 2020 read with the
subsequent circulars issued in this regard, the latest being Circular No. 03/2025 dated
September 22, 2025 ("MCA Circulars"), without the physical presence of the Members

2. In compliance with the aforesaid MCA Circulars and applicable provisions of the SEBI
Listing Regulations, electronic copies of the Notice of AGM and Annual Report of the
Company for the financial year 2025-2026 have been senton July 7, 2026 in electronic
mode via e-mail to all the Members whose e-mail IDs are registered with the
Company/ MUFG Intime India Private Limited ("MUFG"), Registrar and Transfer Agent
(RTA)/Depository Participants (DPs) as on July 3, 2026. The Notice of AGM and
Annual Report are also available on the website of the Company
https://www.rasandik.com/report.html and on the websites of the stock exchanges
i.e. BSE Limited at www.bseindia.com, where the Company's shares are listed, and on
the website MUFG Intime India Private Limited at https://instavote.linkintime.co.in/

3. Additionally, in accordance with Regulation 36(1)(b) of the SEBI Listing Regulations, a
letter has been sent on July 7, 2026, to the Members whose e-mail address is not
registered with the Company/its RTA/DP, providing the exact web-link of the
Company's website i.e., https://www.rasandik.com/report.html from where the
Annual Report for the financial year 2025-26 can be accessed.

4. The facility of casting votes by the Members (e-Voting) will be provided by MUFG. The
Notice of AGM contains instructions regarding the manner in which the Members can
join the AGM and cast their votes through remote e-Voting and e-Voting during the

5. Members holding shares either in physical form or in dematerialized form as on the
cut-off date Friday, July 24, 2026, may cast their vote electronically (remote e-Voting
and e-Voting) on the businesses as set outin the Notice of AGM through the electronic
voting system of MUFG. The voting rights of Members shall be in proportion to their
share in the paid-up equity share capital of the Company as on the cut-off date.

a) The ordinary businesses as set out in the Notice of AGM will be transacted through

b) The remote e-Voting shallcommence on Tuesday, July 28,2026 at9:00 A.M. (IST).

c) Theremote e-Voting shallend on Thursday, July 30,2026 at 5:00 P.M. (IST).

d) The cut-off date for determining the eligibility to vote by remote e-Voting or e-Voting
atthe AGM is Friday, July 24, 2026. A person who is not a member as on the cut-off
date should treat this Notice forinformation purposes only.

e) Any person who acquires shares of the Company and becomes a member after
sending of the Notice of AGM and is holding shares as on the cut-off date i.e. Friday,
July 24, 2026, can follow the process for generating the login ID and password as
provided in the Notice of AGM. If such person is already registered with MUFG for
e-Voting, the existing User ID and password can be used for casting vote.

f) Members may note that the remote e-Voting module shall be disabled by MUFG
after the aforesaid date and time for remote e-Voting and once the vote on a
resolution is cast by the Member, the Member shall not be allowed to change it

g) The Annual Report for the financial year 2025-26 and the Notice of AGM are
available at: www.rasandik.com/report.html

7. M/s. AKDC & Associates, Practising Chartered Accountants (Firm Registration No.
022842N), through its Partner, CA Awanish Kumar, has been appointed as the
Scrutinizer to scrutinize the remote e-Voting process and e-Voting during the Annual
General Meeting in a fair and transparent manner.

8. Members holding shares in demat mode and who have not updated their KYC details,
such as PAN, e-mail address and bank account details, are requested to register the
same with their Depository Participant (DP). Members holding shares in physical
mode who have not updated their KYC details are requested to update the same with

a. E-voting at the AGM: In addition to the remote e-voting, a facility for e-voting shall
also be made available atthe AGM through InstaMeet.

b. Subsequent voting not allowed: The Members who have cast their vote by remote
e-voting prior to the AGM will be entitled to attend the AGM but shall not be entitled

c. Proportion of voting rights of a member / beneficial owner shall be in proportion to
his share in the paid-up equity share capital of the Company as on the cut-off date.

d. Detailed Instructions: Refer Note No. 23 of the AGM notice.

e. Queries / Issues: Refer FAQs and InstaVote e-voting manual available
at https://instavote.linkintime.co.in/ or write an e-mail to
enotices@in.mpms.mufg.com or call on 022-49186000.

a) Web-linkto attend: https:/linstameet.in.mpms.mufg.com.
b) Detailed procedure: Refer Note No. 23 of the AGM Notice.
c) For queries/issues login: Send an e-mail to instameet@in.mpms.mufg.com or call

11. Members can also refer the Frequently Asked Questions (FAQs) for
Shareholders and e-voting user manual for Shareholders available at
https://instavote.linkintime.co.in/ or write an e-mail to
enotices@in.mpms.mufg.com or call on 022-49186000 or connect to Mr. Sunil Mishra
- Manager, MUFG Intime India Private Limited, Noble Heights, 1st Floor, C-1 Block,
Near Savitri Market Janakpuri, New Delhi — 110058. In case of any queries or issues
regarding attending the AGM through VC/OAVM or remote e-voting, Members may
write to the Company at cs@rasandik.com

For Rasandik Engineering Industries India Limited

contents, nor for any loss or 2. |Proposal Due Date 04-08-2026 at 15:00 Hrs
damage incurred as aresult of | . - : .
transactions with companies, | 3. |Date & Time of Opening of Technical Proposal / Bid 04-08-2026 at 17.00 Hrs

technologies.

associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

RASANDIK

Passion For Excellence

Such information will not be published in the newspapers.

W& 11 9. /UTeRIe. /9. /2026, Tadier 10.07.2026

Prospective Bidders should regularly visit website to keep themselves updated regarding
timelines/ clarifications/amendments/time extensions, etc if any, related to this bidding process.

Note: UP Power Corporation Limited reserves the right to cancel or modify the process any time
without assigning any reason and without any liability. This advertisement is not an offer.

Chief Engineer (Planning), UPPCL

3. Acopy of the draft

may communicate
Sd/-

dofe §& Canara Bank <A

ST T W N B,

I : ARM BRANCH KARNAL
§ P Syndicate

POSSESSION NOTICE [SECTION 13(4)] (For Immovable property)

Whereas The undersigned being the Authorised Officer of the Canara Bank under Securitisation And
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (Act 54 of 2002
(hereinafter referred to as “the Act”) and in exercise of powers conferred under Section 13 (12) read with Rule
3 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice dated 12.01.2015 calling upon
the borrower/guarantor/mortgagor in the account of M/s Micronet Infocom through its Proprietor Smt. Komal
Madan and Guarantor Smt. Jyoti Bhatt to repay the amount mentioned in the notice, being of Rs.
1.01,33,479.48/- (Rupees One Crore One Lakh Thirty Three Thousand Four Hundred Seventy Nine and Paisa
Forty Eight Only) withinterest chargeable and pendente lite, incidental expenses, cost, charges etc. within 60 days
from the date of receipt of the said notice,
The borrower/guarantors/mortgagor having failed to repay the amount, notice is hereby given to the
barrower/guaranters/mortgagor and the public in general that the Court Receiver Advocate 5h. Rohan Sharma has
taken the physical possession of the property described herein below, pursuant to the orders passed by the Hon'ble
Chief Judicial Magistrate Sh, Upender 3ingh having CNR No. HRFB03-001282-2026 and CI5 No. - CRM-261-2026
dated 27 03.2026 in terms of power vested with Hon'ble District Magistrate under section 14 of the said SARFAES] Act
read with rule 8 of the said rules and has handed over the same 1o the undersigned being the Authorised Officer of
Canara Bank on this 6TH day of July of the year 2026.
The barrower/guarantors/martgagor in particular and the public in general are hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of Canara Bank for an amount of
1,01,33,479.48/- (Rupees One Crore One Lakh Thirty Three Thousand Four Hundred Seventy Nine and Paisa
Forty Eight Only) withinterest chargeable and pendente lite, incidental expenses, cost, charges e1c,
The borrower/guarantors/mortgagor attention is invited to the provisions of Section 13 (8) of the Act, in respect of
time available, to redeem the secured assets,

Description of the Immovable Property
All that Part and Parcel of Residential House measuring (157 Sq yds) at MCF 23/4, Gali opposite Raghunath Mandir,
Mohalla Savedwara, Did Faridabad, Distt Faridabad inthe name of Smt. Komal Madan Do 5h, Subbash Chand.

Place: FARIDABAD Authorized Officer, Canara Bank

Date: 06.07.2026

L3

Zonal Office: 1st, Floor, 2/9 West Patel Nagar, Near Metro Piller No- 191
New Delhi, Pincode- 110008
Registered Office: Utkarsh Tower, NH - 31 (Airport Road), Sehmalpur,
Kazi Sarai, Harhua, Varanasi, UP - 221 105.

PUBLIC NOTICE

Notice is hereby given that the following borrower/s have defaulted in the repayment of principle and interest of the Loan facility obtain by them
from the bank and the loan has been classified as Non-Performing Assets (NPA). The Notices were issued to them under Section 13(2) of
Securitization and Reconstruction of Financial Assets and enforcement (Security) interest Act, 2002 on their last known address as provided
to the bank by them, that in addition there to for the purposes of information of the said borrowers enumerated below, the said borrowers are
being informed by way of this public notice

Utkarsh Small Finance Bank

Aapki Lmrmesd Ka Khaals

(A Schedwled Comnsercial Bank)

Sr.| Name of Name of the Name of the Borrower/Guarantor N.PA Date [Amount outstanding as on
No.the Branch Account I (Owner of the Property) the date of Demand Notice
1| Noida Client Name ~ M/s Shaan Construction Co Through Its Propriter(Borrower)03-06-2026 ¥1,61,45,923/-

M/s Shaan
Construction Co

Mr.Asim S/o Mr.Rafakat Ali (Co-Borrower)
Mr.Rafaqgat Ali S/o Mr.Sadak Ali (Co-Borrower/Mortgagor)
Account Number Mrs.Robina Parveen W/o Mr.Asim

1514060000007853 (Co-Borrower/Mortgagor)

Description of Property/ies: Mortgaged Property:-1 All that part and parcel of the free hold Residential Property'admeasuring 130 Sq Meeter
or 155.48sq Yard, falling under khasra No-150,khata No-521KH,situated at village-Rawali,Pargana-Dasna, Tehsil-Dhaulana Distt- Hapur
Uttar Pradesh Property Bounded by- East: Plot Hamid North: NTPC Road West: Plot Basir South: Road Description of the Mortgaged
Property:-2 All that part and parcel of the free hold Residential Property Plot No-222, admeasuring 160.19Sq Yards or 133.94Sq Meeter, Out
of khasra No-963/1, situated at Mansi Vihar Hadbast village-Dhargal, Pargana-Jalalbad, Tehsil & Distt- Ghaziabad Uttar Pradesh Property
Bounded by- East: Road North: Other Land West: House No-221 South: Road

2 |Ghaziabad Client Name | S.S.Manpower And Security Service Through Its Propriter
M/s Shaan (Borrower)

Construction Co Mr. Sonu S/o Mr. Ram Prasad (Co-Borrower )

Account Number Mrs. Rajwati W/o Mr. Sonu (Co-Borrower/Mortgagor)

151406000000785

Description of Property/ies: All that part and parcel of the Freehold Residential Plot area measuring 150Sq Yards out of Khasra Mu No-45,
Killa No-18/1, situated at H.No-1261 Gali No-1, waka moja Ucha Gaon( Adarsh Nagar), Tehsil-Ballagarh Distt-Faridabad Haryana-121004
Property Bounded by- East: OtherProperty North: House of Tajbeer West: Road South: House of Beer Singh

The above borrower/s and/or their guarantors (where ever applicable) are advised to make the payments of outstanding within period of 60
days from the date of issuance of notice Under Section 13(2), failing which further steps will be taken after expiry of 60 days from the date of
issuance of notice Under Section 13(2) as per the provisions of Securitization and Reconstruction of Financial Assets and enforcement
(Security) interest Act, 2002. Sd/-

Date: 11/07/2026 (Authorized Officer)
Place: Dehli Utkarsh Small Finance Bank Ltd.

10-06-2026 ¥1,19,80,062/ -

HIMACHAL PRADESH
PUBLIC WORKS DEPARTMENT
INVITATION FOR BIDS (IFB)

The Executive Engineer HP.PWD., Division Nadaun District Hamirpur H.P on behalf of Governor of H.P invites the Percentage rate bids, in electronic
tendering system from the eligible class for the works as detailed below on the table below:-

Sr. Name of Work Estimated | Starting Date for | EMD (Rs.) Deadline for
No cost (Rs.) downloding Bid Submission of Bid
1 |Upgradation/Improvement of various roads in the campus| 9,18,08,789/- | 17-07-2026 from | 18,36,200/- 25-07-2026
of Dr RKGMC Hamirpur at Jolsappar from KM 0/00 to 10:30 AM upto 10:30 AM

6/090. (SH: ROFD for 7/9 mtr wide, R/wall/breast walls,
CD, Cement Concrete pavement , drain Parapets & Road
Furniture, Dumping sites etc. 0/00 to 3/00. Time Limit:-
Nine Months Cost of tender form: 10000/-

The bidders are advised to note other details of tenders from the department website.
HIM SUCHANA AVAM JAN SAMPARK Executive Engineer,
Nadaun Division,

HPPWD, Nadaun. Pin Code 177033

Registered office.

Date : 11.07.2026
Place : Noida

FORM NO. URC-2

Advertisement giving notice about registration under Part |

of Chapter XXI of the Act

[Pursuant to section 374(b) of the Companies Act, 2013 and rule 4(1)
of the Companies (Authorised to Register) Rules, 2014]

1. Notice is hereby given that in pursuance of sub-section (2) of
section 366 of the Companies Act, 2013, an
proposed to be made after fifteen days hereof but before the
expiry of thirty days hereinafter to the Registrar at Central
Registration Centre (CRC), Indian Institute of Corporate
Affairs (IICA), Plot No. 6, 7, 8, Sector 5, IMT Manesar, District
Gurgaon, Haryana - 122050 that “M/s. Prakash Gold
Industries”, a Partnership firm may be registered under Part | of
Chapter XXI of the Companies Act, 2013, as a company limited

application is

2. The principal objects of the Company are as follows:-

i. To carry on as a going concern or otherwise acquire, manage and
carry on the business of the existing partnership firm under the
name and style of Prakash Gold Industries, including all its
assets, liabilities, goodwill, contracts, and licenses, with or with-
out modification as the Board of Directors may deem fit.

To carry on in India or elsewhere the business of manufacturing,
designing, developing, assembling, fabricating, importing, export-
ing, buying, selling, trading, distributing, supplying, installing,
repairing, maintaining, and servicing (wholesale and retail) all
kinds of submersible pumps, pure water pumps, open well
pumps, monoblock pumps, centrifugal pumps, solar submersible
pumps, pump controllers including solar pump controllers, and all
types of water pumping systems (AC and DC) for agricultural,
domestic, commercial, and industrial applications; and trade in all

iii. To manufacture, develop, import, export, and trade in all kinds of
components, parts, accessories, spares, machinery, tools,
fittings, and equipment related to pumps and pumping systems,

panels, motors, impellers, starters, valves,
assemblies.

iv. To carry on the business of manufacturing, trading, assembling,
and supplying solar energy-based products, systems, and
devices including but not limited to solar panels/modules, solar
water pumping systems, solar irrigation systems, solar inverters,
solar batteries, charge controllers, solar street lights, and hybrid
solar systems, and to undertake installation, commissioning,
servicing, and maintenance of such systems.

v. To engage in the business of engineering, procurement, and
construction (EPC), consulting, system integration, and project
management for solar-powered and other renewable energy-
based solutions including grid-tied and off-grid systems for water
pumping, lighting, and rural electrification.

vi. To develop, install, operate, and maintain renewable energy
systems and technologies including but not limited to solar
photovoltaic (PV),
non-conventional energy sources and to provide end-to-end solu-
tions in the field of sustainable and clean energy.

vii. To act as dealers, distributors, stockists, agents, franchisees,
consultants, contractors, or otherwise in all kinds of solar energy
equipment, water pumping systems, and allied renewable energy
devices either independently or in collaboration with any
domestic or international entity.

solar thermal, wind, biomass, and other

buy, sell, lease, or otherwise deal in licenses,

technical know-how, intellectual property, trademarks, patents,
and rights related to the products and services mentioned above
and to undertake research and development in the field of
advanced energy-efficient water pumping and renewable energy

ix. To carry on all other activities as may be necessary, ancillary, or
conducive to the attainment of the above objects.

memorandum and articles of association of the

proposed company may be inspected at the Registered Office at
A-36, Sector-8, Noida, Uttar Pradesh - 201301.
4. Notice is hereby given that any person objecting to this application

their objection in writing to the Registrar at

Central Registration Centre (CRC), Indian Institute of Corporate
Affairs (IICA), Plot No. 6, 7, 8, Sector 5, IMT Manesar, District
Gurgaon, Haryana - 122050 within twenty-one days from the date
of publication of this notice, with a copy to the Company at its

for and on behalf of Prakash Gold Industgig/s
1. ANJUL GUPTA (Partner)

2. ANKUR GUPTA (Partner)

ASHIANA REALTY LLP
LLPIN : AAN-2705
Regd. Off:3H, PLAZA M6, THIRD
FLOOR JASOLA DISTRICT CENTRE,
South Delhi, NEW DELHI, Delhi,
India, 110025,
e-mail: info@agmhousing.in,
cs@ashianahomes.com
NOTICE
[Under Sub Rule- 4 of Rule- 17 of The
Limited Liability Partnership Rules, 2009]
Notice is hereby given that a notice under
Section 13 of the Limited Liability Partnership
Act, 2008 read with Rule 17 of LLP Rules
2009 will be send to the Registrar by
ASHIANA REALTY LLP for seeking
confirmation for change of Registered office
from State of Delhi to the State of Odisha.
Any person whose interest is likely to be
affected by the proposed shifting of the
registered office of the LLP may deliver or
cause to be delivered or send by registered
post of his/her objection(s) supported by an
affidavit stating the nature of his/her interest
and grounds of objection(s) to the Registrar
of Companies, Delhi lat Registrar Of
Companies, 4th Floor, IFCI Tower, 61, Nehru
Place, New Delhi - 110019 within 21 days
from the date of publication of this notice with
acopy to the applicant LLP at its registered
office at the address mentioned above.

For and on behalf of
ASHIANA REALTY LLP
Sd/-
PRAGATI AGRAWAL
(Designated Partner)
DPIN- 02925431

Date: 11.07.2026
Place: Delhi

“FORNM WNO. INC-26""
[Purstand bo rale 30 the Companias
(Imcorpoeation] Fules; H114)
Adwarlisemand to ba publshed in the
rewspapar for change ol registered affice: of
the company Iram ane slaby o anoihar
Balare (he Central GaeErnmenl Hl:.-glulla!
Dirattor, Morlhbam Ragion, Dreclorale N,

In tha matler of the Gompanies Act, 2003,
Saction 13(4] of Companeas Acl, 2013 and
Rule 3i6iia) of the Companias (meamoealion)
Eutas, 2014 as amended upla dale
And
In tha maltar of
RITAMSHISTEEL FROCESSORS
PRIVATE LIMITED
CiN | LUZB998HR 202 1PTCI000
hiaving its regestenid offica a1 Plot No 30 Seglor
EEdAmuI Dairy, M4, Faridabad, Hergana- 121004

inden
coeemeePEfitionEr
Motice | hereby given to the Ganseral Public thal
the Company proposes fo make an epplication &
the Central Govemment under Section 12 of the
Companies Act, 2013 sasking confirmalion o
afleraticn of the Memeeandum of Association af
the Company 0 kerms ol 1he spedial smsoiulion
EF.‘E-E.ECI at the Extra-Ordsnary General Meageting
el on Manday, 01 June, 26 to enable the
Company ba change its Registared offica from
“State of Hargana®™ (o the *NCT of Delhi"
Any persan whose mberast is likely 1o ba affecled
by the preposad change-af the registenad offics
ol the campany mey desvar-aithér on the MCA-21
Earial v mcs qon ﬂ:.l.:rg,'l'lll"l!_;.llll.n,;-ﬁ:'lr chmpiaml
B o cause 1o bo dalivared of send by regisbensd
paat af hisfner ohjeciors suppoited by an affidawil
s2abng Ihe nalue of hisher mlefest and grourds
of oppasitean o the Regional Director at the
afdragg. Morthern Region, Directorste-ll, Ird Flogr,
Comperate Bhawan, Pled No. @ 4-B, Seclor-278,
Chiandgarh- 1600159, India. within 14 [[oumtaen)
days ol tha date of publication of ths notda wth
a copy o the applcant company at it registiensd
affice-at i address menlionad below
O babalf of the Board
For Ritanshi Sleel Progessars Privale Limiled

Sd-

Piace : Haryana Huldaep Singh Parmad
Data : 10.07.2024 Direcior
DIW © 01184544

U5 1M FINANCE LEMITED
Mo, 167-168, Znd Faaor,
. Ehendai-E000156
Branch oflice: 311 & 392, GO ITL, Morlhex
Tabari-h0, Helaji Sulhach Place, Hew Defhi-110034

SHIVALI SINGH : 8310035857

HINDUJA

fAepis

WOTICE OF PHYSICAL POSSESSION OF
IMMOVABLE PROPERTY

To, 1. Mankush Khan 2, Moni. Rz-34, Beer
Nagar Gali Numbar 2 West Sagarpur Delki-
110046. Also Al UGF Front Side Portion
Property Number A &6, Khasra Number 108/14
Rajapuri, Village Palam, Utiam Magar, Delhi-
110059, LAN - DL/DEL/DLHIADDDRI:3082.
Whereas vide Order dafed 04.06.2026 passed
by Office of Ld. CJM, Soulth Wesi Disirici,
Owarka Cowrl Complex, Delhi, he physical
possession of Ihe property belmg “Upper
growmd floor front side portion withowt
raof/tarrace rights of built wp property bearing
number A-BE. area meagufing 75 sgquare
yards, ihal Is, 62.71 square meters, oul of
khasra number 109/14, sitwated in ihe area of
village Palam , Dafhi state Delhi, colony knowin
& Raja Purl, Uttam Nagar, New Dedhi-110059,
bounded 33 east- others properly, wesl-
other's properiy norih- back side unit/gali,
soulh- entry/road 20 feel” has been taken over
by W/t Hirduja Housing Finance Lid. on
O7.07.2026. The borrowers in particular and
the public in genaral are heraby cautioned naot
to deal witl the property and any dealings with
the properly will be subject to the charge ol
/s Hinduja Houskng Finance Lid.

Sd- Telephone No. 01972-298570
Pradeep Chandra Nayak e-mail: ee-pwdndn-hp@hp.gov.in
Company Secretary No. 1764/2026/2027/HP On behalf of Governor of Hima,chal pradesh.

THE BIGGEST GAPITAL
ONE CAN POSSESS

KNOWLEDGE

S FINANCIAL EXPRESS

M nad for Lual

Date

LTS Prace: DELHE
hiuthselsed (fscer- HNDLUJR BOUSIMG FIMANLE LIMITED

(“FORM NO. INC-26™
[Pursuanl to Rule 30 the Companéas
iIncarporatian) Rulas, 2014]
Aiearlisemant o be publshed in lhe
newspapar far chanpe of FReglsterad Office af
the Compary from one slale o anather
BEFORE THE CENTRAL GOVERNMENT |LE
REGIONAL DIRECTOR NORTHERN REGION I
AT HEW DELHI

In e mattar o sub-sechon (4) of Seclion 13
of the Comparsss Act 2013 and clause [a) of
sub-mle {5} of Ruie X of the Compenies
(ncarparation) Rules, 2014
And

In the mattar af
. BINDALS PAPERS MILLS LIMITED
Having ils Registared Dffica at NP 151 B, Maurya
Enclave, Pilampura, Dathi- 110088, India
fpplicanliFelikanes
Nalice 15 haraby ghien B ba Gengeal Pubic that
ihe I:-::-mpan;' proposes io maks epplicaficn 1o
ihe Cendral Government ie Regional Diractor
under Section 13 of the Companjes Agl, 213
read with Ruke 30 of the Companies (Incorporation)
Rules, 2014, seiking cohfimalion of alleralsan
al the Memorandom of Assacialion of the
Comgany i {erms af the spacial rasoéution passed
jat. the Esfra-Oedinary Ganeral Meafing heid an
154 April, 2026, to enable the Compeny c:nan%a
is Registared Office from the "NCGT of Delhi® to
the “State of Uttar Pradesh”.

Any parson whase intarest is likely 1o be affected
:ilu tha proposad :I'.arﬁe of the Registarad Cdlice
al the Campany may deliver sither on the MCA-
21 portal (waw. mea gov.in) h:T filing Inwestor
complaint form or cause o be dalvared or sand
by reqishenéd podl of histhier abjeclions suppirted
ny an affidavit staling the natura of his'har mbarast
and grounds of spposilion 1o the Regional
Direclor (Mortherm Reglon Ia gt the address A-2
'l.".'ir::g]. 2" Flcar, PL Deendays! Andvodays Bhawen,
CGO Complex, Wew Delhi=-T10003, within
fourtesn (18] days of the date of publication of
thiz notice with & copy 1o lhe Applicant Company
gl :Is Begisbared Cfhce at 1he address menfiorad
el
BINDALS PAPERS MILLSE LIMITED
Registered Ofice : NP 151 B, Maprra Enclave,
Fitampara, Oethi-110088, india
Fee and an baball of the Board
Bindal Papears Mitts Limitad

PUBLIC ANNOUNCEMENT
[Wnder Regulation & of the Insobancy and Bankmneplay Boand of India
iInzohency Resolufion Process for Corporate Parsons) Regulations, 2096]

FOR THE ATTENTION OF THE CREDITORS OF
SWADESH GREEN INFRA LIMITED
RELEVANT PARTICULARS

S
Diate - 11.07.2028 WMavenk Binds
Placa - Dalh Cerectar
DIN IQJI.'I?THE-_ﬂ_
FORM A

1. | Meme of corporate debdar

SWADESH GREEN INFRA LIMITED

2, | Dabe of mcorporatan of Corporate Delbiar

31.03.2015

Form No. INC-26
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}

Before the Central Government, Regional
Director, Northern Region Directorate |,
New Delhi
In the matter of sub-section (4) of Section 13 of
the Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of
MANJULA FINANCES PRIVATE LIMITED
(CIN: U74899DL1995PTC347095)
having its Registered Office at
28, NAJAFGARH ROAD, MOTI NAGAR,
NEW DELHI-110015

.........Applicant Company / Petitioner

NOTICE is hereby given to the General
Public that the Company proposes to make
anapplication to the Central Government
under Section 13 of the Companies Act,
2013  seeking confirmation of alteration of
the Memorandum of Association of the
Company in terms of the Special resolution
passed at Extra Ordinary General Meeting
held on 30th June, 2026 to enable the
Company to change its Registered Office
from the "National Capital Territory of
Delhi” to the "State of Haryana”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the ~ Company may
deliver either on the MCA-21 portal
(www.mca.gov.in) by filing investor
complaint form or cause to be delivered or
send by registered post of his /her/ its
objections supported by an affidavit stating
the nature of his / her / its interest and
grounds of opposition to the Regional
Director, Northern Region Directorate |
Ministry of Corporate Affairs, B-2 Wing, 2“"i
Floor, Pt.Deendayal Antyodaya Bhawan,
CGO Complex, New Delhi-110003 within
fourteen (14) days from the date of
publication of this notice with a copy to the
applicant Company at its Registered Office
at the address mentioned below:-
28, NAJAFGARH ROAD, MOTI NAGAR,
NEW DELHI-110015 E

or & on behalf of

MANJULA FINANCES PRIVATE LIMITED
sd/-

DINESH KHANNA

(DIRECTOR)

Date : 10.07.2026 DIN: 03298648

Place : New Delhi

1. | Autharity uncar which Comporaba Dablor &
ricarperabed | regisiered

Ragestrar of Companias. Dalni

4, | Corporate Menfity ho. of corporate dabtor

LT 0IDLA SPLCET AR

Address of the raglstesd office ard
principal office (if any) of coperate dedboe

C-201, Meramne Indusirial Area, Fhiesa - |
Maw Dedhn, South Wasl Dei - 110028

B-13, Gulmahar Park, Weaw Dalbd - 110045

rizateency professional acting 85 ntanm
resalilion professional

4, | Imsatvancy commendamant dale in 08,07, 20248

respect af Corporate Debior prdar recesved on 10007 2026
7. | Estmabed dale of closuna of Bsalvency 001 20T

resalilion process
8, | Mame and registralian number of e Mirgj Kumar

IBE| Regn. No.; [BEVIPA-DOTAIP-P-023600
Pl Brd b T

9. | Address and a-meil of the nterm
mesnlulion professional, a5 regislersd
with the Boand

H05: &nsa! Imperial Towar, C-Block Community
Cenlre, Marana Vinar, Mesw Dehl-110028
Contact No.: +97 981727400

E-maiil: njhaenidcoi@ipmad. com

10| Address and a-mail 1o be used for
earEsprdunog wan e inbofim restlulion
arafessional

205 Ansat Impenal Towar, C-Block Community
Canlre, Naraing Vinar New Dalhi- 110028
Emall: cirpswadeshpresninfrafigmal com

1, | Last dale for submisssn al dairs

22,07 20

12 | Classes of creditors, i any, undar clause (b)

Resiraserdative of creditors in a clazs
{Thres names for each class)

of sub-saction A} of saction 21, ascentained | Mot Applicatle
ay the inbenm resahilion prolessianal

1L | Mamas of Iredhancy Profassionats r
dansfied to act as Autharsed Mot Appiicanle

14| (a) Relewant Forms ard

ik} Detaks of zathonzed rapresentatves
are avelabie af

1a) Wablink: hitps:Apbe gov' Inenhomeldawnlcads
(b Mot Apphcahle

{0rdar receivedon 10,07 2126)

classas of credilors have been ascartiarad,

Date : 11-07-2025
Placa : taw Dalhi

Molice & Rttt gen Bl he Malianal Compary Law Trinina, New Daly Caurl = Il has cedidrad he
coenmencement of a componaia insalvenscy rescliEion procassal Swadesh Green Infra Limiad on 0807 2026

The cradiiars of Swedash Green Infra Limitad. ara haretny callad upon bo submit their claims with procd onor
biafore 22 07 2026 50 the nferm resciution prafeasional at the address mentoned against ety Mo, 10,

Thee finamoia credrians shall suimil their claima with proof by electranic maans oniy. Al other crecilors may
sunmitthe ciss wilh prood in pemon. by postor by slacinonic mages.

A finencial credéor balonging to 3 dass, as listed agarst the enfy Moo 12, shall Rdicate its choice of
authcrizad represantaive from among the thres inaclvency prafessionals lsted anainss entry Mo 13 &g ag
authorissd eonesenitathve al the clss [specly dass] n Form G Mot Applicatie in e prsten] Gase, a5 na

Submission of false or misleading proofs of claim shall atiract penalties

BB Regi Mumber: IBEITPA-O01/IP-P-02368/2021-202211 3586
AFA: ABTMISEEMRT0062T 09428 Valid up to 30062027
205, Ansal Imperial Tawer. C-Block Community Centre, Naraina Vihar, Defhi- 110028

Niraj Kumar
Imterim Resodution Professional
SWADESH GREEN INFRA& LIMITED

New

Delhi pr—

FORM NO. 14
15ee Regulalion 3324
By Ragd. A, Dast faling which by Publication
OFFICE OF THE RECOVERY OFFRCER - 11l
DEETS RECOVERY TRIBUNAL DELHI |DRT 1]
ath Flaarl, Jeevan Tara E,Jr'ljn!_; Parlamenl Sireel
Hew Delhi- 110001
DEMAND NOTICE

MOTICE UKDER SECTIONS 25 TO 78 OF THE

RECONERY OF DEBTS & BANKRUPTOY ACT

1293 ANE RULE 2 OF SECOND SCHEDULE TO

THE INCOME TaX ACT, 1561,
RCE052024 | 15-04-2026
STATE BANHK OF INDIA
Versus
RAHUL SINGH

Te
{CD 1) RAHUL SINGH B0 MAHAVIR SINGH, 547
D08 FLATS, EOMDOLI GHARDLIHEAR RUCHIKA
FETROL PLMP. KEW KOMNDLI, DELHEL1100496. Also
Al RAHUL HEALTH CENTER, POCKET RO A-2
MAYLIR VIHAR PHASE- |l DELHIF1 009G Alaa At
FLAT MO, 58, POCKET B-8, MY LR VIHAR PHASE
I, DELH-1100%¢ Akga At D-¥3, TARS NAGAR
JHOTWARA JAIPUR, RAJASTHAN-302102 Alsa At
POCKET WO A2 LIG FLATS. MAYUR VIHAR
EHASE-N, DELHI-1T0004
(€0 31 VIJAY SINGH 510 HARBANS SINGH (ALIAS
WIJJAN TELWALA), HOUSE. 32 DALLUPLIRA

§ L ELHFT1{HIEG

G0 3y SHING ALUTD CAR (IKDIAY PyT, LTD,PLCT
MO, A-50, PATRARGAM, FIE, OFPOSITE EDM MAL
IMCUSTRIALAREA DELHI- 180002

This & 1o podlfy that s per the Racovary Cerlilicats
msued in parsudnce of orders passed by the Prescing
Officer, DEETS RECOVERY TRIBUMAL DELHI [DRT
1} in TAAESA2 023 an amount of Rs. 25408000 slong
with pendentefite and fuluee infereal @ 12 %
Compaund Inleresl Yeady wel ZH0E04 6l
ruaizafon and costs of Re 14000 (Rupees Fourdeen
Thessands Only) has becoma due against you (Jointhy
and severaly FullyLimitad),

2, Yeru e heraly dEnaotad bo pay theabowe 2om within
15 oy of the receipds al the nolics, Taikng which the
recovary shall e mada in accordance wid the
Recovary of Oebtz Oue fo Banks and Finencial
Instiumores Aet, 1983 and Fules B undés. 3. Yoo ans
Fetedmy ardemd lo dedlare on an aficysil e particidans
of yours aseats o ar before the nasd date of hearing. 4,
You afe herety ordered f0 eppear bafors  the
anilersigresd on ZTI0TI2026 & 10-30 a.m. far lurther
proceechngs. §, I addiion o fha sum efresaid, you
wil 2lza be Aebla to pay:

{a) Such inberesls as 15 payabie o he penicd
cormmoncing immediafely aller s nolioe al b
ceriifcate | esecubion procaedings. (b All cosis
charges and expenses incumed i respect of the
seryrce al s nofce and wamants ard pihes processes
andl aF cther procesdings faken Tor rl:::uv-uling |k
amount dus

Givan wrdar my nand and the seal of the Trisanal, on
e cale 1504006,

MIRANJAN SHARMA, Recovery Officer-l
DEETS RECOVERY TRIBUNAL DELHI (DRT 1)
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CIM:0873556

Criminal Courts, Amritsar

In The Court Of Amandeep Singh Ghuman
JMIC, Amritsar  Next Date: 21-07-2026
next date, purpose of case, orders and judgments
as well as other case information is available on
http://ecourts.gov.in NACT/3603/2024
Proclamation requiring the appearance of
a person accused Detail of offence:-
Police Station/Fir No. division a/0

138, of negotiable instrument act

CNR No.PBAS03-030532-2024

Sonu Bearing and steel industries  Vs.

sri hanuman agency

Publication Issued To: daleep kumar
aggarwal: prop of sri hanuman agency
9ght0 carrying on its business at h. no 1,
opposite guru nanak high school, b.k
kakati road, near rasa restaurant
rehabari gauwahati kamrup metropilitian
(asam0 781008, m. no 9101279993)
Whereas complaint/case has been made before
me that R/o has committed (or is suspected to
have committed) the offence punishable under
section 138, of negotiable instruments act and it
has been returned to a warrant of arrest thereupon
issued that the said cannot be found, and whereas
it has been shown to my satisfaction that the said
has absconded (or is concealing himself/ herself
to avoid the service of the said warrant);
Proclamation is hereby made that the said is
required to appear before this Court (or before
me) on 21-07-2026 to answer the said complaint/

case. JMIC, Amritsar
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Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresult of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.
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